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' IN THE CENTRAL ADMINISTRATIVE TRIAUNAI.C/
AHMEDABAD BENCH
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0.A. No. 239  OF 1989
xR Dhxx
\ DATE OF DECISION 30.03.1993,
\
i\
\A
i\ Shri M.D.Safique Petitioner
. \ Shri P.S.Chapaneria Advocate for the Petitioner(s)
o>
Versus
Union of India and Ors. ~ Respondent
4
" Shri Akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N.B.Patel ¢ Vice Chairman
The Hon’ble Mr. v,Radhakrishnan : Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement {

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?




M.D.Safique
Casual Maxdoor

SeDeDe Telegraph

Kalol, Dist. Mehsana. e s sApplicant,
( Advocate ; Mr.P.S.Chapaneria )
Versus

1. The Union of India,
Notice to be served through
Telecom District Engineer,
Mehsana,
Add. Office of the Telecom
District Engineer,
Janta Super Market,
Mehsana.

2. Mr.Parmar,
or his sucessor in office,
S.D.0. Telegraph,
Kalol, '
Dist. Mehsana. -« «Respondents.

( Advocate : Mr.AKkil Kureshi )

QRAL JUDGMENT
O.A.NO. 239 of 1989,

Dated $30,03.1993,

Per : Hon'ble Mr.N.B.Patel ¢ Vice Chairman

The applicant and his advocate are not present.

Last time also they were not present. Hence, the matter is
dismissed for default. No order as to costs.

() w
/A ]

( VeRadhakrishnan ) ( N.B.Patel )
Member (A) ‘ Vice Chairman
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27.9.,91 Present: None for the applicant.

None for the respondents.

_________
None present for the applicant.

Preliminary notice to issue to the

[ L s

respondentitifhe reply of the Contempt

Applicution$ﬁéturnabla by 18 QOctobg

(ReCeBhatt) (P.S. Habeeb lohmmed)
rember (J) Member (A)

*Kaush ik

19.11.1991 Present : None for the applicant.

J

Respondent No. 1 has not filed
reply though served. Respondent No. 1 to
file reply within three weeks®.

[k

(S . GURJJSANKARAN) (R.C.BHATT)
Membef (A) Member (J)

PR

*Ani, )

26.2.1992. The matter is adjourned to

negkt available bench.

(R.Ce.Bhatt) (M.Y «.Rr¥olkar)

Member (J) Member (A)
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C.A./19/91

O.A./ST./2§9/89
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3143,1992

Roes Guibsym drbed
Copry of CA,
Jacersl edgves o

Sl v-5-shede

%\mw N
Wl

(25)
29.7.92.

/1%,340 ;}V\KYMA,QVLV
%ﬁgmv““

None present for the petitioner.

Mr,

respondents is

oresent. The office. to

N.S, Shevde learned advocate for the

give the copy of petition to the learned

advocate Mr. Shevdey (If there is no copy

M

filqg%ﬁ'the petitioner, he shouldd give

it in the office within a week,

which petition shall stand dismissee)

N

! /

(R. Venkateoan)
Member (A)

*Kaushik

Present:

Mr.

for the

B

(R.C. Bhatt)
Member (J)

Mr.V.B.Gharaniay, Adv/Apt.
Mr . N os .SheVde, AdV/ReS °

N.5.S5hevde enters appearance

respcndents. There is a note

the copy of the contempt application

have been handed over to him.

The

respondents seeks three weeks time to

failing

N

MenA

that

file reply. Call on 7th September, 1992.

" (R.CeBhatt) (N.V.Krishnan)
Member (J) Vice Chairman
vtce.



5 S 4 230 /0
v ,.A‘.\.J‘w,_:_w,()/ Oz

Date Office Report. : ORDER

-
&S
~

~J
O o~
E

O
N

QJA Q 4 M Mr. Ne.S.5hevde for the respondents
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C.A. 19/92 in O0.A.St., 239/89

Office Report

ORDER

1 /)92

Mr. V.B.Gharaniya for applicant.

Mr., N.3e.3hevde for respondents.

For want of time call on 12th Nov. 1992,

‘o
)P\_\ﬂ,\\\ Cl_ﬂ
(R.C.Bhatt) (N.V.Krishnan)

Member (J) Vice Chairman

*as.,




P-’i.A.ZJO/"B;, in C.A.19/91 in ©.A,3t.239/89

DATE | OFFICE REPQRY| - ORDERS.

i
;
Be6.93 Heard Mr. V.B.Gharania for the applicant
and Mr, N.3.3hevde for the respondents.
2. This M.A is filed by the original applicank
for restoration of the dismissal of the contempt
apnlication on: 12th November, 1992. The order
dismissal of the conten application was passed
on merits and therefore, there is no question of
~at i\)n ( :‘:‘ t}‘f‘ contempt an l:’ﬁ.E‘J-
& dismissed on merits Howewver, a
_.'t"»‘, ‘ i
T if to es, 1s entitled to file the
rex nsS before the respondents
do 86 and if possible the resp-ndents
the representation vathetically.  M.A. is
disposed of.
e A ” , A
7 - il o3 a
3 AL F K [l A /\/(/)
Y e —
A T , \
(M.R.Kolhatkar) \
v n 94 (A
“ Member (A)
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Submitted; . ~+2.T./Judicial Section.

Original Petition Ho.s

P

disveilaneous Petiticn 1lo. s N ‘ nF T .

. ¢
: “\‘ \ v N ] » X
-~ ) .”7};4‘~‘ o o Petitionerys) .-

()

— S e W AL NI o Respendent (s) .
This apnslication has been submitted to the Tribunal

\ ‘
by shri |V S Q/VAVM},Qr@wﬁ'h_ . under Section 19 of
: .

iy

The Administrative Tribunal Act, 1985. It has been

utinised with reference to the points mentioned in

)]
0
H

the check list in the light of +the Provisions contained
in thé Administrative Trihimala Act, 1985 and Central

Administrative Tribunals (Procedure) Rules, 1984

The application has been found in order and may be

given to concerned for fixation of date.

The application is not bezn found in order far the

same reasons indicated in the check list. The applicant

may be advicad to rectify the same within 21 days/Draft
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ANNEDURE-I

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

APPLICANT (S) M\ D Sy Kgwe

RESPONDENTS (S) \Landion o Indin_ o

-

ENDORSEMENT AS TO
PARTICULARS TO BE EXAMINED RESULT OF EXAMINATION

Is the applliecation competent?

(A) 1Is the application in S s
the prescribed form? ‘

(B) Is the application in
paper book form?

(C) Have prescribed number
complete sets of the
application been filed?

Is the application in time?

If not, by how many days is
it beyond time?

Has sufficient cause for not
making the application in
time stated?

Has the document of authorisation/
Vakalat nama been filed?

Is the application accompained by 0P . Iy e
B.D./I.P.0 for R.,50/-2 Number of & /7 i/\ST;)
B.D./I.P.0. to be recorded.

Has the copy/ccpies of the order(s) 7<a  jrnae\ld, o, [l
against which the application is , ' e
made, been filed? &L

(a) Have the copies of the documents
relied upon by the applicant and
mentioned in the application
been f£iled?

(b) Have the documents referred to
in (a) above duly attested and’
numbered accordingly?

(c) Are the documents referred to \
in(a) above neatly typed in
double space?

Has the index of documents has been
filed and has the paging been done
properly?

e S



PARI'ICULARS T0O BE EXAMINED

v

ENDORSEMENT AS TO BE
RESULT OF EXAMINATION.

10.

115

12,

13,

Have the chronological deta-
ils of representations made
and the outccme of such
representaticn been indicat-
ed in the apnlication?

Is the matter raised in the
avplication pending before
any court of law or any other
Bench of the Tritunal?

Are the enplication/duplicate
covy/spare co pies signed?

Are extra copies of the appl-
ication with annexures filed,

(a) Identical with the original.
(b) Defective

(C) Wanting in Annexures
Ko Page Nos____ 2

e e 2 e et

(d) Distinctly Typed?

Have full size envelopes
bearing full address of the
Respondents been filed?

Are the given addresseg, the
registered addressed?

Do the names of the parties
stated in the copies, tally with

nopz. those indicated in the

applicaticn?

Arc the translations certified
to be true or supportedobycan
atfidavit affirming that they
are true?

sare the facts for the cases
mentiocned under item No,6 of
the application.

(a) Concise?

(b) Under Dis+tinct heads?

(c) Numbered consecutively?

(d4) Typed in double space on
one side of the paper?

Have the particulars for interim
order praved for, stated with
reasons?

~—}

)

3

h |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDI TIONAL BENCH AT AHMEDABAD

oA/ 939 /
BETWEEN

M, D, Safique

Casual [ Mazdoor,

SeD,0, Telegraph

Kalel, Dist, Mehsana.., .o PETITIONER

AND

l. The Unionof Indis,
Notice may be served through
Telecom District Engineer,
Mehsana
Add: Cffice of the Telecom
District Engineer, Janta
Super Market, Mehsana

2. Mr, Parmmar,
or his successor in office

So D. Oo Telegraph
Kalol,

Dist, Mehsana. .. . . RESPONDENTS
DETAILS OF APPLICATION

l, Particulars of the applicant
(i) Name of the Applicant 3 MOHMAD SHAFICQUE
({i® Name of Father/husband: ABDUL LATIF

(iii) Designation and office : Casual Mazdoor

in which employeed Working under Office
of 5,D,0, Telegraphs
i Kalol

‘. (iv) Office address : Office of the S,D,0,
Telegraph, Kalol,
Dist : Mehsana

(v) Address of serivice :1:0ffice of the Telecom
of all notices 3 District Engineer,
Janta Super Market,
Mehsana
223 Office of the S,D,C,
Telegraph,Kalol

L¥—4__)——4
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2, Particulars of the respondent

(i) Name snd/or desi- (1) Mr, Parmar
gnation of the or his successor in offic
respondent ¢ S5.D,0. Telegraphs,Kalol

(2) The Telecom District
Engineer, Mehsana

(ii) Office address of (1) Office of the
the respondents S,D,0., Telegraphs,
Kalol,

(2) The Telecom., District
Engineer, Mehsana
Add: Janta Super Market,

Mehsana,
(iii) Address for ¢ (1) Office of the
service of all S.D.0, Telegraphs,
notices, Kalol,

(2) The Telecom. District
Engineer, Mehszna
Janta Super Market,
Mehsana.

3. Particulars of the order against
which applicstion is made., The
application is against the following order :

(i) M®rder no. : -

(ii) Date :

(iii) Passed by

ﬁ’. D,& Telegraph,
ehsana

(iv) Subject in Not calling in inter-
brief : view for the post of the

Regular Mazdoor to be
held on 12,6,1989 %kand
for directing the re-
spondents for giving
appointment ama on the
post of the Regular
Mazdoor,

*®
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14
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Jurisdiction of the Tribunal

The applicant declares that the subject
matter of the order against which he wants
redressal is within the jurisdiction of the

Tribunal.

Limitation :

The applicant further declares that the
applicetion is within the limitation prescribed
in Section 21 of the Administrative Tribunal Act,
1985;

The Facts of the case 3

Th facts of the case are briefly steted
hereinbelow :

The applicant states that he has studied up-
to standard 8th and has passed the examination
of 8th Standard from Kamarhati Junior High
School, Calcutta and that the applicant

is employed by the respondent authorities

'as a casual lzbourer, The spplicant is working

"as a Casual Labourer since 5-8-1981 and that at

the end of the 3l:t pecember, 1981 the petitioner
was w given the work of Casual Labour on daily
wages Pp basis for a period of 134 days and
thereafter from 1-1-1982 to 3lst January, 1982 he
was given work for 31 days.from 1-2-82 t0 28-.2-82
he was given work for 28 days and thereafter

from lst March,1982 to 3lst March, 1982 he was
given work for 29 days. Again from lst April,
1982 to 30th April, 1982 the applicant was given

the work for 30 days and from 1-5-1982 to




i

31-5-1982 the applicant was given the

work for 31 days and thereafter again

from lst June, 1982 to 30th June, 1982 the
petitioner was given work for 30 days and
from l=-7-82 to 3l-7-82 the applicant was
given work for 29 days and from 1-8-82 to
31-8-82 the applicant was given work for

23 days and from 1-9-82 to 18-9-82 the
applicant was given work for 18 days. and
again from 1-12-82 to 31-12-82 the applicant
was given work for 30 days. Thereafter again
from 1-1-83 to 31st Jan, 1983 he was given
work for 20 days and from 1=2-83 to 28~.2-83
he was given work for 25 days. and there-
after from 1-5-83 to 31lst May,1983 the
applicant was given work for 28 days. From
1st June, 1983 to 30th June, 1983 the applicant
was given work for 30 days, Likewise in the
subsequent years also the applicant was given
work of Casual Labour on the daily wages basis
and in the year 1985 the gplicant was given
work for a period of 267 days and the certi-
ficate to that effect is also issued. The
certificates are produced as documents along
with the separate list of documents, Likewise
in the year 1986 the applicant was given work
for a period of about 204 days and thereafter
again from 1-1-87 to 3lst December, 1987

the applicant was provided the work for a

period of 346 days. The certificate to that
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effect are 3lso issued by the respondent
authorities and from 1-1-83 also the
petitioner has been w given work of Casual
Labour by the respondent authorities

and the Certificate to that effect are
given, All the certificates showing the
work taken from the applicant as a Casual
Labourer are issued by the respondents,
The copies of the said certificates are
produced along with the list of documents
separately filed., Thus the applicant is worke
ing as a Casual Labour with the respondent
No, 1 at the office of the respondent
No.2 for a period of more than seven years

as a Casual Labourer;

The applicant says and submits that the

qggiification for the appointment of the

Regular Mazdoor are prescribed that the
person who has passed the standard 8th and
the appointment on the post of R&gular
Mazdoor is being made from amongst the

Casual Mazdoor according to their seniority

~and those who have completed the work of

240 days in any two y=ars of their tenure

of service as a Casual Mazdoor., The

applicant states and submit that the
casual Mazdoor seniority list is also prepared
and according to the said list at present

the applicant is the senior most Casual
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Mazdoor working on the establishment.
The applicant states and submits that
the applicant is working as a Casual Mazdoor
since 1981 and is also holding educational
qualification for the appointment on the
post of the Regular Mazdoor, The applicant
has also completed the work of 240 days
in two years of tenure of service as a Casual
lazdoor and therefore,the agpplicant is entitled
eligible and qualified to the appointment on
the post of Regular Mazdoor, The applicant
states and submits that the respondent No,2
had sent the information to the peputy
Telecom District Engineer,Mehsana vide letter
dated 8,2,89 be:ring No, E-54-Casual-Labour/150
under the heading of regularisation of casual
labours, The said information were supplied
to the Deputy £ Telecom District Engineer,
Mehsana in reply to his letter dt.2-8-89 and
the name of the applicant is also to the office
of the respondent No, 1 authority, Copy of the
said letter is produced along with the list
of documents separately filed, In the said
list the applicant's name is shown at Serial
No. 4,

The applicant says and submits that the
casual Mazdoor who has worked for 240 days
in two years of their tenure of service as a
Casual Mazdoor were to make an application
for regularising their service on the

establishment of regular Mazdoor., The
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applicant submitted the application to the
respondent No, 1 through proper channel in
the month of July,lgéﬁ and is the applicant
since entitled, eligible and qualified to
be appointed on the post of the Regular Mazdoor
had submitted the above referred application
and pursuance thereto the respondent No, 1
was required to issue interview call letter
to the applicant for the interview to be
held on 12th June,1989 for the appointment
as Regular Mazdoor on the establishment,

4 The applicant says and submits that the

| respondent No,1 has issued interview call

letter to other Casual Mazdoor who are far
juniors to the applicant, However, though
the applicant has applied has not received the
‘interview call letter from the office of the
respondent No, 1, The applicant came to know
of these facts that the interview call letters

are issued for Casual Mazdoor 15 days back and

therefore in the first week of June the appli-
cant contacted the respondent No, 1 authority

and requested to issue interview call letter

as the applicant is also one of the applicants
and pointed out that he had already made an
application in the month of July,1988 when such
applications were invited from the Casual Mazdoor
and thereupon the respondent No, 1 informed the
applicant that the applicant will not be issued
the interview call for the gppointment as a

Regular Mazdoor becquse he has not complfeted
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the work for a period of 240 days in con-
secutive two years, However, the applicant
pointed out to the respondent No,l1 that he

has already completed and is provided work

for a pariod of 240 days twice in his tenure
of service as a casual mazdoor, However, the
respondent actually informed the applicant
that the interview call letter will not be
issued to the applicant and his application
for appointment as a Regular Mazdoor will

not be considered., Under the circumstances the
applicant has no other equally and efficacious
remedy save and except by way of approathing

the Hon'ble Tribunal by this application;

7. Reliefs sought @

(1) That the Tribunal will be pleased to
direct the respondents to issue
interview call and to call the applicant
for interview on the post of theRegular

Mazdoor.

(2) That the Hon'ble Tribunal will be
pleased to issue an appropriate order
and direction directing the respondents
to appoint the applicsnt as a Regular

Mazdoors

(3) That the Hon'ble Tribunal will be pleased
to quash and set-aside the action of the
respondents of holding the interview for

the post of the Regular Mazdoor to be

held on 12th June,1989;



.
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The applicant seeks the abov: relief on

the facts stated in paragraph 6 and on the

submissions made hereinafter

(a)

The applicant submits that the applicant
is working as a Casual Mazdoor on daily
wages basis since 1981 and has completed
the tenure of asbout 8 years as a Casual
Mazdoor and in view of the decision
rendered by Hon'ble the Supreme Court

of India in the year 1987 the Casual
Mazdoor who h:ve completed the service

of seven years should be made permanent

by giving appointment as a Regul ar
Mazdoor. The applicent has worked as a
casual Mazdoor for a period of about 8
years and has also completed the work

of 240 days in two yearsvof his service as
a Casual Mazdoor and therefore in view of
the directions issued by Hon'ble the
Supreme Court of India the applicant is
entitled to be given appointment on the
post of the Regular Mazdoor. The applicant,
therefore, submits that the impugned action
of the respondents in not giving the
appointment to the applicent on the post of
the Regular Mazdoor is clea ly illegal, ]
arbitrary and contrary to the directions
issued by the Hon'ble the Supreme Court

of Indiag



(b)

e

-

The applicant says and submits that

the applicant is holding the qualification
and eligibility criteria for being
appointed on the post of Regular Mazdoor
and therefore, he is entitled to be

given avpointment on the post of the
Regul ar Mazdoor, the respondent has acted
arbitrarily and discriminately in not
calling the applicent in interview to be
held on 12thJune,1989 inasmuch as the
Casual Mazdoor who are juniors to the
applicant are being called in the inter-
view to be held on 1 2th June,1989 whereas
though the applicant is a senior most and is
entitled and eligible even as per the
information supplied i? the office of the
respondent No,2 by the office of the
respondent No, 1 vide letter dt,8,2.89.

The applicant, therefore, sgbmits that when
the juniors to the applicant are call-

ed for interview there is no reason for
not calling the applicant for interview and
not giving the appointment as Regular
Mazdoor is nothing but arbitrary and
discrimination by the respondent No,l,

The applicant, therefore, submits that the
impugned action of the respondent is clearly
illegal and arbitrary and deserves to be

quashed and set-asides




8.

(c)

Interim order, if prayed for :

The gpplicant is holding qualificae

tion and is 2lco eligible for the post of
Requl ar Mazdoor, The applicant also

says and submits thet the spplicant is
entitled for the sppointment as a Regular

Mazdoor in view of the decision of Hon'ble

the Supreme Court of India as the applicant

is working as Regular Mazdoor since

last about 8 years with the respondents.
Under the circumstances the action of the
respondents xammet in not calling for the
interview for the post of Reqular Mazdoor
is clearly illegal and deserves to be

quashed and set-aside;

The applicant craves leave to add to, alter,
amend, vary, rescind or modify any of the

grounds mentioned hereinabove,

KKX Pending fipal decision on the

application the applicant seeks

the following interim order :

(A) That this Hon'ble Tribunal will
be pleased to order directing the
respondents to call the applicant
in the interview to be held on 12th
June, 1989 at the office of the
respondent No, 1 for the post of the

Reqular Mazdoor;

(B) That this Hon'ble Tribunsl will



be pleased to axd stay the interview
to be held on 12th June, 1989 for the
post of the Regular Mazdoor by the
respondent authorities till andpending
the hearing and final disposal of the

petition;

(C) That this Hon'ble Tribunal will be
pleased to restrain the respondents,
their agents or servants from giving
appointment to any person juniors to the
applicant on the post of Regular Mazdoor,
till and pending the hearing and final

disposal of the azpplication,

The applicant prays for the above mentioned

interim order on the submissions made hereineblow 3

The applicant states and submits that the
applicant is entitled, eligible and qualified
for the post of Regular Mazdoor as he is working
as casual Masdoor since last eight years aggialso
completed the work of 240 days in two
years during his tenure as Casual Mazdoor. The
applicant has prima facie case inasmuch as the
applicant is working as a Casual Mazdoor since
long time since the applicant is entitled to
be regularised on the post of the Regular

Mazdoor in view of the directions issued by

the Hon'ble Supreme Court of India, The




9.

applicant has prima facie case to show

that the action of the respondents in not
givinag the appointment to the applicant

on the post of the Reqular Mazdoor is

clearly illegal, arbitrary etc., The aprlicant
says and submits that the juniors to the
applicant are called for in the interview, -
The applicant submits that he will have to
suffer irreparable loss and injury, if the
interim order as prayed for is not granted,
The applicant also says and submits that the
applicant is a married man and his family
consists of four perschs. The gpplicant is
working as casual mazdoor since last about

8 years and if the applicant is not appointed
as a Reqular Mazdoor the applicant and his

fanily will be put to great hardship and will

also loose the seniority inasmuch as the juniors
to the applicant are called for an interview and

some of the Juniors are already civen appointment

as a Regular Mazdoor during the year 1988, The
applicant, therefore, prays that it is just,fit
and expedient and in the interest of justice
to grant the above mentioned interim order in

the interest of justices

The details of the remedies exhausteds

The applicant declare that he has availed
of all the remedy available to him under

the relevant rules etc.

The applicant says and submits that




pursuant to the application made by the
Casual Mazdoors including the applicant
the respondent authorities issued interview
calls to the Casual Mazdoor juhiors to the
petitioner on coming to know about thisp
fact and as the applicant did not receive
the interview call from the respondent no,l
he contacted the respondent No, 1 last week
at his office and orally requested to issue
interview call to the applicant, The
respondent No, 1 thereupon orally informed
the applicant that the spplicant will not
be called for interview and will not be

appointed as a Regular Mazdoor;

10, Matter not ponding with any other Court etc.

The applicant further declares that the
matter regarding this application has been made
is not pending befors any court of law or any
other authorities or any other Bench of the

Tribunal,

11, Particulars of Bank Draft/Postal order in
respect of the application Fee :

1. Name of the Bank on
which drawn

2., Demand Draft No,
OR
1. Nage of Indian Postal order(s)

) s

Name of the issuing post Office: Navilarigp

5 f N
28 ¢ O (R

Date of issue of Postal order(s) &/ i

N
L d

w
.

Post office at which payable,

P




with secend soi &.
eopises copy served/ix
ctii?1 side

12, Details of Index
An Index in duplicate containing the
details of the documents to be relied upon

is enclosed,

13, List of enclosures :

VERI FICATION
I, M, D, Safique, son of Abdul Latif
aged about 25 years, working as Casual Mazdoor
resident of Kalol, do hereby verify that the
contents from 1 to 13 are true to my personal
knowledge and belief and that I have not suppressed

any material facts,

PLACE : AHMEDABAD

DATE ¢ -¢6-1989 SIGNATURE OF THE APPLICANT

To

The Registrar,
CentralAdministrative Tribunal
Ahmedabad Bench,

Fied by mr.. L Crampasgn

Petitioners
- spules
—sBrved to

*@ft

mq{é}ﬂ/ Dy[Redhsttar C.AT.(J)

A KreC 1:0uCH
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Before the Central Administration . ribunal
At Ahmedabad.
Petition MNo. of 198¢
M.D. Safique
Caswl liajdoor
S5,D0.,0,7., Kalol
District Mehsana, . Petitioner
Versus
1, Mr.Parmar or his successor
in 6ffice
S.D.0.Telegraphs,Kalol B
and anr. .o despondents
e .
List of documents
:---o'—c—o— Lt A vl Bl Bl Bl Bl Rl Bl Rl Sl Sl At 2 R Dl Tendl Taal Toaull Baull Thanll Tndll Sond
Sr. Yarticulars Pgge Nos,
No.
T e e ™ 2T T T 0T e T U AT T T e e I T T e e AT g™ e ™ e e T
A NP derox copy of the certi.issued 1
© by 3.D.0.Telegraph,Kalol
7 regarding working paimty for the
; % period 5-8-81 to 3-10-81
A 2. Zerar copy of the certi.issued 2
by 3.D,0,Telegraphs,Kalol
regarding warking peirty for the
period 17-10-81 to 31-3-82
ﬂ . Zerox_copy of the certi.issued 5
by S.D.0.Telegrarths,Kalol
regarding waking pairty fa the
pericd 1~-4-82 to 18-5-82,
A 4. Zercx copy of the certi.issued 4
by 3.D,0.Telegraphs,Kalol
regarding waking pairty for the
period 1-12-82 to 31.5-83
A s, Zerox copy of the certi.issued 5
, by S.D.C.TPelegraphs,Kalol
v regerding working pairty far the
period 1-6-83 t0 30-6-83
A O. Zerox copy of the certi.issued 6

by S.D.0.%e e graphs,Kalol
regarding woxking pairfy for the
period 1-2-85 to 30-11-85

A7, Zerox ¢ ooy of the certi.lssued
by S.D.0.Telegraphs,Kalol
regarding working peirty fa the
period 16-1-86 t0 31-1486




p

' 2

1 _— g g g g g g gy g g = g g e g g g g g e g 8 g g 6 == e =

Sr.lo, Perficulers Page Nos. _
bt R T Rl Tl R R Y I P b R Bl B o Lo L Tl el R L Tl K Y ¢ e ™o .
ﬁs. Zera c opy oFf the certi.issued 8

by 5.D,0,Te kgraphs,Kalol

regarding woarking ’\u«ll"{' for the

per iod 125-86 %0 331_5_86

(Ag. Zerox copy of fhe certi,issued
by $.D,0,] mlefraph pEtxiy £ theKa lol
pETigd AxICxXEE tExFaxtoxtx
regarding waking peirty for the
period 1-10-86 to 30-4-87

910. Zerox copy Of the certi.issued 10
v S.l.0.Telegraphs,Kalol
regarding working mn'ty “ar the
penod 124-87 to 25-7-87.

O

Pin. Zerox copy of the certi.issued 1
by $5.D.0.% legraphs,Kalol
regarding warking arty for the
period 1-8-87 %o )Al 12-87.

912. Zerox C QY of the certi.issued 12
by S.0,0,Telegraphs,Kalol
regea “dm;r W&L:.m: oarfy for the
period 1-1-88 to 30-4-88.

-

. Zerox ¢ oy of the certi.issued 13
by 5.D.0,Telegraphs,Kelol
regarding worlr:mv P arty for te
period 1-5-88 to 31-7-88.

Zerox copy of the Tramsfer Certi. 14
isshed by Head Mester,Kamarhati.

A15. 4erox copy of progress reporh 15
2@ e Session-1978.

ox copy of the letter dtd.8-2-89 16
sued by 3.Y.0,Teleg raphs,Kalole

regardin g regularise ation c" Casual

labour,

R16.  zer

iss

-000~-
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INDIAN POST & TELEGHAPHS DEPARTMENT

This is to certified that Shri M. D. Shafique
S/0 Abdwl Latif has been worked as a casual labour in my
working party under the S. D. O. T. Kalol, Division

Mehsana.
I

I e s e s e st el e i S i iy s i
i Name of { Book = M.R.: w.01 : Tota% Signe.

I 1 . =
: the : No. : No. : No.= Date to date : dast of

i [}
! month | ': i E | | M.R.
i i :
: ! ! : : ! Incharce
1 i l
R L L S SE— e ST
i H i 1 i v o § /:: e
! May i 10 1 15 ! 84 : 1-5=-86 to .(3& T o T
i ’ i1 '

| | ! i | 30-5-86. Loy M ey Y |
' N W S S B D
| . A ! '"-"! """""""" G
| June i 10 | 24 1 9€ | 1-6-86 to g M |
\ i i ] t : : N
| i t ! 130-6-86. i AR

! 1 ] | -
i i t i i | { :
| =m—————— e B e Rt e e

Total Days 39.

Total Ahinky 3ive
"p1)mA Jcesls [ #F
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DEPARTMENT OF TELECOMMINICATION
WORK CERTIFICATE

This is to Certified that Sari M.D, Shafique.
8/0.Abdul latif has been workedin my workang

party as a causul labour under the 5.D.0,T.V4p.

Diwipion Mehsana.

Name of W,0 File Book Date to Total dlg of
Month No. No. Mo, Date Days M.R, inchar!
April 8290 28 1487 to 5
%’100 a’k,87 ‘/ ) g C;._
('\1
Mey 69,80 3 28 1,5,87 to /“‘
Jan 22,30 10 33 - 1,6,87 to -
29,6,87 s 29 /4
July 31" 35 18 /'f I
33 17,87t ,¢ ~
| /
36,42,43 25,7, 87

T &Ad-t,/? -

No A :L]m-R] ccAH}&yM/ [uly dede of 13/”/*7 L
Cendyfiesd Fhodm totel 1o olaga (Dnthedid
One i) Aan bey Vel <Y e e Reld
MZ/FXT% A of f%»mci (ovreck™
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DEPARTMENT OF TELECCOMMUNICATION

WORK CERTIFICATE

e ecsestearitamtesneng were P

1nis is to certified that Shri M.D. SHAFIQUE.

S/0 AEDUL LATIF has been worked in my working party

as a casual labour under the S.D.0.T.

Mehsana.

Kalol Diwvision
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Month No. No.
August 11 NeKe
34

8s5EemBer (18))f NoKe.

34
Octomber 21 H.K.

34
November 25 N. XK.

34

December 9 N2K?
43

We Oe Date to date

Total
days
@
230
N
30 ¥
28 {
S
30 R
AW
e
NV
a1
T

Signature of
M.R. Incharge
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No.
- 37 l1.8.87 to

40 31,8,87

42 1.9.87 to
30.9.87

52 1.10.87 to
31.10.87

64 1,1187 to
30.11,87

73 1,12.87 tp
31,12,.87

TOtal da\IS.

One hundred Fifty

Toteld oswe [uu/uvlf..b' {-cv’ﬁr UL AL fléf

fre. AZ[MR. Cer Yy ) %5

Afd ot
Counton 5’7“‘"‘.’/-

. } -
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DPARTMENT OF TELECOMMUNICATION

WORK CERTIFICATE

This is to certify that Shri mMd. Shafique S/o. Abdul Latif
has been worked in my working party as a Casual labour under
the 8.D.0.T. Kalol, Division Mehsana

Month M/R No. Book No. W/0 No. Date to pate Total Sig.
7/ ‘ days = of
: MR
Inch. .
« - P - Ve
January 15,17 43 82, 86 1-1-88 to
31-1-38 31
“— - ‘
February 21, 22 43 92 1-2=-88 to LN
29-2-88 29 ‘ji
<9
ar-ch 2, 3 44 97 1-3-88 to : N
31-3-88 31y ™M 7
2%/ F‘: \?l\,
April 7 44 lo4, 1-4-88 to Y

4 30-4-Eu 30

Total days (;g;i) \\if
Ttod owe ondn e d ejT»deeM A\&Ks

R N1\M e coni\rr vy U o Kadad U qoioge

’/' = P — R "
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Rk DEPARTMENT OF TELECOMMUNICATION

WORK CERTIFICATION

This is to certify that Shri Md. Shafique S/o. Abdul Latif
has been worked in my working party as a casual labour under
the S.D.0.T. Kalol, Division Mehsana,

Month M/R No. Book No. W/0.No. Date to Date

dayse of j
MR
IHCh. *
May. 12 < 44~ 17,10, 1.5.88 to > I S |
f T
v 31.5.88. ’ f
l': # al (/A" “\"\ “
June. = 17. 44 13, XK.1.6.88 to 16 A2 . |
[ ’_, N\ \
30.6.88. ol
T - o A ’_/7 ‘/“\
July.  23. 44 19,22, 1.7.88 to 31 4| . |
23, ” 31.7.88 ;./’:;3; 4 l
) |

Total Dayswe.

78

—/57[5‘/ S@V&?A@w e,(‘yﬁ d’
s /
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e N :
. No. L~ = U%‘ \ ( ORIGINAL )

14;*?/2 3T ’96'. ""

- KAMARHAT,.
6 EM 700050

s

‘.
!

A a

<’;mu

\ f‘\ @ ramﬁer (ttrttfu:ate

‘_,4_..// %\ -
Ceruj'”ed that ... | {Cne ...
\'/Q < sl?r{‘(?' P S N ., son/daughter

>/

O tiissisisunyssmsanseissmemis 7 Mﬂff’&/j‘(é ,7’ v g

an_inhabitant of..% % bt M{{(’ .08 ?gfq // L u? (1/

in the District of <22¢.. f‘i 16 the school on..20.7 / ﬂ.ﬁ’.&f.é’..:..’.’if!.@ﬁ-

The date of his/her birth as recorded in the Admission Register

was. Lxd L. 196 4 .

Hls/Her age at the date, according to the /Admission Reglster.
was. f”’ﬂ/etféé .. Lo\ears.. ... o f 25 S ..months”
...’.Nc “:73/ m%days

He/$he was reading in Class. I/.,IZZ[. ..... and had/had not passed
the Annual Examination for promo;:);—tg Class. I.X

All sums due Ly him/hef have been paid viz ;

Fees and Fines up tO..;f’.Q:..!.?,..z..?&...(dale)

Character....... /’»‘5M

REASONS FOR LEAVING :—
(i) Unavoidable charge of residence.
(ii ) Wl health (this:reason shall only be given ifitis, in the
opinion of the Headmaster/Headmistress well founded)
(iii ) Abolrion or closure of school. '
\Ljy/)/Completion of the school course,
(v ) Option of the guardian. ,
{ vi ) Minor or private reasons ( including all re!asons other than-
the foregoing ) If failure to secure p:omolidn has been put
forward as areason or is considered by the Headmaster/

Headmistress to be the real reason the fact shc)>u|d be noted

here.

Dated 304.}.2.“ 19?5 f -- .uh

hﬂlbﬂu
.‘ H L] ( 11 l()‘!l')g.
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“)’“ DEPARTMENT OF TELECOMMUNICATIONS

"mﬁc«m

%y 5 Mrsa etesi X0
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1.!\:‘1 Solanki Maheshknmar Snnchand

0 In rep}y
/Pleose Quare

mm

8. no.:-suc;ual-habournso

ﬂ“ ﬁD:,,)

Prem (oo (48, G .m.m i

¥ &,
Yo, Shri

’o“o?!tslo
.Telacom District Enginaer,
Mehs ana-38 4001.

Awte
Dawd at Kalol

felegr:

R

m &"2-89 .

t\ {ntimated that the educational Qu

' gollowing casual 1

. as on 31-3-87 for which
ted to your office vide ¢his office
our original letter NO#

been submit
1 Labour/145 dated 7/9-1-89 in view of y

% | SUBJBOT Hregularisa
Refs- Your mdst.

¥With reference to your letter cited above,it 18

alification in reppect of the
already rendered 7 years servioe
the 1ist of the casual labours have already

abours who have

FY 22 2 2 24

E-ZURActt/ng/ qtd 8-12—88 pleases-

The ducantonal qualitication in respect of the
: niﬁ: folldwing Casual labours are as under pleases-

tion of Casual labours. "
uom—zz/necu-./ dated 28—1-89.

letter N@1B-54/Camal~

'Name of casual labour

"Bducational maﬂﬂcau.on.'

i A '

L

2 ahrl Pmar Pnnmdumd llomd\and

>" i

4

-

L

4.Shri M4, Shafique Abdul Latif

14

{

"

..

.

A

3 shri Alimuddin Nizamaddin Ansari

|

o),

~ dated 22~-9-78, (Mehsana)

§

- -

IX th.Standard pass in 1979.

Employment EXge.Nos & Dates -
Regd.NO3 12283/81 :
dates- 13-10-81.(Mehsana)

‘

'“ so s.C. Pai]_. { ,,

Employment Exchange NO3 & Date
Regd.N@312219/18 5

?
=N

VIII th.Class ngg, A
Employmént. Exchange NO :&Date:
Regd.NO1 6637/83

Dated 28-6-83 (Mehsanma) . Y

VIII Theclass el

Employment ‘Exge .NOs & Date
Regd JNO:1 484483

datevs- 4=5=- at mhﬁn}
. S.‘ng Te 3§raplfs

Kalat (N, G ) 3R Ll




BEFORE THE CENTRAL ADMINISTRATIVE

TRIBUNAL AT AHMEDABAD.,

O.A.ND. 239/89, .

M.D.Safique. os ' Applicant,
Vs

Union of India
and others. . Opponents.

REFLY CN BEHALF OF THE
OPPONENTS,

I, T“;fﬁu@&\dk “T~fD-§i-Qﬁ&>\g&”wK

do hereby verify and state thakxwhmkxisxskakss

in reply to the application as under,

1, I heve read the application and perused
the record and competent to file this reply. I do
not admit such of the averments made in the 'appli-
cation except which are specifically admitted by

me and I hercby deny the same..

2. At the outset, it is submitted that the
present application is misconceived and not
maintainable at law and deserves to be rejected,
No éondition of service or of recruitment has been
violated and therefoee the HOn'ble Tribunal has

no jurisdiction to entertain the application.
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3. Referring to paragraph-6, it is submitted
that dzate of birth of the'applicant as_per school
leaving certificate is 1-11-1964 .and the applicant
has got his name registered in District employment

| exchange, Mehsana being No.R,4844/83 dated 4-5-1933.
According to school leaving certificate, the -
appli_.cantwas engaged as .?/ca_.sual labourer under age

i.e. not completed 18 years.

Date of working - 5-8-1981.

Date of birth -5-11-1964.

4.9.16.

Hence the applicant engaged as easual labourers
before 18 years i.e. under age and therefore his
number of days not counted and his number of days

counted as on 1-11-1982 as on complete 18 years.
Date of Birth - 1-11-1964.
Years. 18 years.

- 1=11-1982 Date of completion of
' 18 years.

It is submitted that according to Department
of Telecommnication, New Delhi dated 1-11-1988 ‘and
Chief General Manajer, Ahmedabad communication dated
1-12-1938, the applicant has not completed 7 years
‘'as on 31-3-1987 as he has not worked since or prior to

' 1-4-1980, but worked since 5-8-1981. Hence the gpplicant

was not eligible for régularisation of Group-D post %

as per the Government policy which was issued in

pursuance of the judgment of the Supreme court.




LY

.

It is Submittgd that the applicant
has also stated vide his application dated
18-8-1988 that ' I was engged beyond 16 KMS
away from the employment exchange'. The Same was
certified by Mr.Saiyad S.I1.Te. in a separate letter.
But according to rule of DG B&T New Pelhi dated
25-6-1983 and G.M.T. Ahmedzbzd communication dated
30-6-1983, the applicant's name was not sent by the
Pistrict employment exchange; Mehs ana on,5-8-19él
and not mentioned in M/R certificate. But the
applicant's name was registered in Employment

Exchange, Mehsana on 5-8-1983.

It is further submitted tﬁat the applicant
has applied in prescribed'proforma dated 18-8-1988
for the post of regular mazdoor group~D non-test
category through SDOT Kalol, but on verifica;ion
and checking of applicatioﬁ, the arplicant was
found not eligible for the regular mazdoor post
in view of rules of DG P&T New Delhi dated

2=3=1921 and G.M.T. Ahmedabad communication dated

! 9=3-1983 and the notification dated 23-7-1988 ., It

is submitted that the applicanthas not completed 240

days of service in each year for 2 consequtive

| years, It is submitted that therefore the applicant

does not fulfil the criteria laid down by the
Governrent for regularisation and therefore he

was not called for interview.

It is submitted that the applicant was

 absent from July 1984 to January 1985 i.e. for 19

months, At that time the applicant had not informed

por instructed for his absence., But he had submitted



—r

medical certificate on 27-7-19388 from Pr,K.V.Shukla
of Aarogya Kendra and Maternity Home,: Kalol, instead
of a Government hospital for the aforesaid treatment
pericd i.e. July 1983 or date of completion of .

. treatment i.e. 1-2-1985, It is submitted that
therefore there is break in the applicant's service
for 19 months. The applicant submitted certificate
on 27-7-1938, Obviously, the same could not be -

accepted. Therefore the break could not be confoneé.

4. It'is submitted that the faétg which are
mentioned by the applicant which are not in consonance
with the gbove refefxed facts are not accepted and
are hereby denied. It is submitted that conveniently
the applicant ha$ not stated his absence for the
aforementioned period, It is cdenied that the applicant
has worked for a period of more than 7 years as a
casual labourer as alleged. 1t is submitted that
therefore the action of the opponents in not calling
the applicant for interview is legal and valid and

in accordance with the Government policy. It is
submitted that interview has already been over and
therefore this application has become,infructuous

and deserves to be rejected.

B Referring to paragraph-7, it is submitted
that the applicant is not entitled to any relief

'as prayed fer.

6. Referring to paragraph-8, it is submitted
/thet the gpplicant is not entitled to any interim

3reliéf as prayed for.

NI TR e L
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7. In view of the aforesaid fazcts and
circumstances of the case, there is no merit in

the application and the same deserves to be rejected.

patE: Q.Y Q‘N\I\n MQ\K\K\D ‘
- E—,-\\"’_\e&\s EEN

VERIFICATION,

I, S oo\ /nv\\ ’ ~. D= »~(\\(\Q&’\S CANOAL .

do hereby verify and state that what is stated

hereinabove is true to my knowledge, information

and belief and I believe the same to be true.

CATE: R0 .GS® o™
‘ Telecom District Engines
Mehsana 334001

Reply/RegoindsT/written submissien:
flod by Mr 49~ Apmgs
learmed advecate for pention-r .
Respondgnt with second 5820

Jepy se:ved(nal_f:g;ycd é,cmer MOe

A

a #)} gij _Dy.Ragimrf‘. L

A‘bdd B‘:u\.."




CENIRAL ADMINISTRAT IVE TRIBUNAL
AHMEDABAD BENCH

AHMEDABAD.
i s 4 At
Application No. & “AT“&t>{ ] BN af 139
Transfer Application No. . 0ld Writ Bet. No.

=

CERT IF Tonmp

Certified that no further action is required to be taken and
the ‘cdse is fit for consignment to the Record Room (Dec1ded)

Dated ;.}t;iléi Q9
: N OAD \/ : o | |
7 C\h\'\(‘ t\ > \ (_;Q/  \ N 10
Section Officer/Coutt Officer— Sign. of the Dealing Assistant.

: ‘ _
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IN THE CuNTRAL ADMINISIRAT VE TRISUNAL
AT AfdMDASAD 3tnNCH

LDEA, SHELT

CaUSE T ITik JE 29

NAMES OF THE PaRY IES

VEROUD

PArRT A B & C

SR« NOe. - DESCRIPL [N OF DOCUMLNLDS PaGn




CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

AHMEDABAD,

Submitteds: C.A.T. /JUDICIAL SECTION.

Original Petition Nogj =

i " of =i
s /// /° T p
Miscellaneous Petition Nos lﬁi . -
Qf /(:/: _/;,‘// - P
« /u
) . /) ¥ & s - // [’ ‘ (( 24 Lf
Shri L cong  Clafp 2 (L Petltloner(s)
_ Vegsus.
AT H— & o) Respondentds).

This application has been submitted to the
Tribunal by Shri l 15_}1(@dwvu;ﬁ 'y g .

Under Section 19 of the Admlnlstratlve Trrﬁunal Act, 1985,
- It has been scrutinised with reference to the points

mentioned in the check list in the light of the
provisions contained in the Administrative Tribunal
Act, 1985 and Central Administraitive Tribunals{Procedure)
Rudes, 1985, .

o

The Applicatibns has been found in order and
may be given to concerned for fixation of date,

The application has not been found in order &or
the reasons indicated in the check list.The applicant
may be advised to rectify the same within 14 days/draft
lette. is placed below for signature,

: ‘ Y/ !’/ ‘\.. g/\'-“ ’ ,/“/:"/C.;“ //'/,l ,A" )//.L" /:
(=1 ¢

%STT s / /' )/'L"'( f’[,'}’(/( ( {
/ , v /
S {J) ) /'4_,;:.,«/// e - J
Yy . A ) .
D}B/ﬁf) 3 D o
i ~G i \
A4 ‘ ) |

_ AN
KNP/15839] /*wx* &
1/ /1;§%\Wlw

= Y Y An
¢ écq ae . i T S G altine




Aliocst™ concerned  has Aenone
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in the Hon'ble Central Administrative Tribunal

at Ahmedabad Bench

o P

ist., Ahmedabad
€. A, No. 9  of 1991
In
Jde A. Stamp No. 239 of 1989
Shivram Chhotubhai Solanki i s Applicant
Vs.
Union of India & Ors. co e Respondents
L3 EF
ST, - Particulars Pages
No, . =====- ol
1 vemo of Application 1 to H
2 Ann, A-1 Order of the Hon. Tribunal

and representations filed 6 to 1l
py the petitioners xerox copy




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT AHMEDABAD

Dist,.Bhroda

P
€A, No. ) of 1991

in

NS
[ BN

C.A,No, 239 of 1989

Shivram Chhotubhai Selanki,
""" ew Civil Hospital
Compound ,faccha Hut,

Asarvwa, Ahmedabad.. .. .. .4 .. .. .. dpplicent

1,The Union of India wi
through Divisional Railw ay M)i : ﬁctj'ku.tmm& %
Manager, Baroda Division,
Baroda,

- A
Labour Inspector, M. f%SQYVLdfia

Kankaria Railway Office,

a3

oo

Meninsgar, Ahmedabad.. ., ,. .., Hespondents

Details of Application

Contempt Emdition under Order 39 Rule 24 of

Civil Precedure Code,

i, Particulars of the order against which the

gpplication is made ,:-

2



-

Tke Hon'ble Tribunal has passed an order on
dated 6.4,1990 0.4.N0.2% of 19€9.In this Order
the Hon'ble Tribunal has passed the order @ak that
the gplicant has to file the Representation in the

Respondent D.RM(E.| Baroda .The petitioner has
filed the Represertation after passing this Court's
order ,and the pakkkipxmx the respondent has to

dspose and consider this Representation within three

months from the date of the communication . The

respondent has filed the representation in the

respondent office on dated 22.5‘.1990 .The respondent
has not given anyf repl:y' oi" sef{iice to the applicant .
There after the g plicant has filed another represen -
-tation on dated 23.11,90 .That all the representations
of the gpplicant, the respondent has net given any
reply =nd also not considered the Representations

of the gplicant, The applicant annexed the cppyex of
the Tribunal Order and copy of the Representations
filed by the applicant annexed as Annexure 'A' Colle-
-;ctively. By the order of the Tribunal, the réSpon- Annx,A Colly.
-ddefit has not followed the erder of the Hon'ble
Iribunal ,therefore the applicant has to file the
Contempt Application egainst the respordents,as

per the order of Hon'ble Tribunal.

2. Juri sdiction of the {ribunal:

This Hon'ble Iribunal has jurisdiction to hear and
decide this Conteupt Application.




limitation:

This gpplication is made within time ,
Facts of the case:

As stated in the para no.l .

5. Grounds feor relief with legal pesition:

kiix Nil

6., Details of the remedjes exhausted:

Be pleased to direct the respondents and -
grant the interim relief to allow the -
applicant of their father's service till the
notice pending and disposal of this applica-

-tien.

7. Matters no previeusly filed or pending with

sy other Court:

There is no matter pending in any other Courts

in respect of this subject matter.

8. Relief's sought:

Che applicant prays to this Tribunal to direct
the respondents to allew the applicant en his

father's service and the Tespondents net follewed




-4

the order of the Hon'ble Iribunsl from the date
of tie order to pay all back wages to the f
gpplicant £9 till to day.

9. Interim omder if any preay for:-

Tre applicant prays to this Hon'ble Tribunal till
the notice pemding admission ,direct the respondents
to allew the spplicant in the service and till

the final disposal of this applicatien.

10 In the event of application being sent by Regd.
Post:

This para is not related to the applicant.

11. Particulars of the Bank Draft:-
}}‘sil.
12, List of Enclosures:

(1), @opy of the Hen'ble Tribunal Order -innexure A/1

Abmedaba d P

Dt, 13,2.1991 ) "
(V.B,Gharaniya)

Advocate for the Applicant

.50
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SERIAL No. &4, oe. LT -1

BOOK No. 1
PAGE No. 501

I R Y

Verification

- o -

I, Shivrambhai Chh@tubhai yson of Chhotubhai
Xx age 24 ye ars, working as unempleyeed in of fice
of Nil , resident of Civil Hespital Compound,Asarwa,
Ahmedabad, do hereby verify that the contents of
paras 1 te 12 are true to my personal Kpewledge
and paras 1 to 12 to be believed to be true on legal

advice and that I have not suppressed any materi al

facts,
Ahmddabad ) 2]y i) _bfbend gpek 7
Dt,13,2,1991 ) Applicant
SOLEMNLY AFFIRMED
BEFORE ME
K/{ AU ;O\JA/LL'L ‘<O4 AW]/L\’/((CLu
/ NOTARY ,
Py
.\)\\;( ]
‘\/ )
Flleq by per v -
fomsay e ooy
with Second, ggy, &‘ . P'&Iltr’onérs. i
®opies o ‘

4 lez:ved;“ Spares |
other sige “"ixer«.veo @ ‘

RIS
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